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Present Hon'ble Mr Justlce D.N. Chowdhury, :
Vice-Chairman ‘
Heard Mr B. Malakar, learned counsel
for the applicant and Mr A. Deb Roy, learned
Sr. C.G.S.C. The application is admitted.
notice. Call for the records. List the .c_ase'for
the

Issue
orders on 6.11.00. Meanwhile applicant

shall not be ousted from service.

[/_,_/\/ e

Vice-Chairman

‘Four weeks time allowed for filing of
written statement on the prayer of Mr A. Deb

Roy, learned Sr. C.G.S.C.. List it on 5.12.00 for ‘

)

-

orders. ,
Vice-Chairman B

Heard Mr. B. Malakar, learned
counsel for the applicant and Mr. A. Deb
Roy, learned Sr. C.G.S.C. for the
respondents. ' |

The matter pertains to grént of
temporary status in the 1light of the
Casual | Labourer (Grant of Temporary '
Status and Regularisation) Scheme, 1989
as amendﬁdiy from time to  time.. The -

— Contd. ..
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O.A. No. 302/2000

épplicant is one of such casual -employee
who claimed that he has completed the
period prescribed by the scheme and his
case was . aléb ‘recommended . by the

: approprlatp uthorlty. Mr. A. Deb Roy, Sr.

C.G.S. C.‘has stated that cases are under
_con81derat101n and within a perlod of
thrée months the respondents are expected
“to complete the process of consideration.

'  In view of the statement made at

‘ the bar .1 do not find any useful prupose

to persue  the matter. In the
~circumstances, the iespondeqts are
.;direcvted _to complete the process?: £for
“consideration of -the case of 7 the
appiicant within a period of three
months. ’ '

‘With the above directions made

' above, the application is disposed of.

There 'shall be however no order as to

[

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH
GUWAHATT.

An application under Section 19
of the Central Administrf&tive Tribunal
Act 19850

Date of filing :

Regisgration No : 3@ |

Signature :

REGISTRAR

Contd. LI N} 2/
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1. Particulars of the

applicant

1. (a) Particulars of the

respondents

r (1) Md, Amanul Haque
 Son of Md. Azim Uddin
Village Bhmolla,
P,0. Bahmolla,
Districte Darrang, Assam

¢ (i) The Union of India,
represented by the Chief
General Manager, Assam
Telecom Cercle, S.R, Bora

land, Ulubari, Guwahati,

(ii)The Chief Engineer (Civil),
Telecom (C), Assam Zone,
Ulubari

(iii) Assistant Engineer
Telecom (C) Sub-Division,

C.R, Das Road, Dhubri,

(b) Address for service: As above

of ‘notices

(¢) Particulars of the
orders against which

this application has

been made

¢  Office order No.1(l+O)9h/CE—
ASM/GHY/3710, dtd. 19th
Sept,ZOOO:granting temporary
status to casual mojdurs
working in Civil Wings in

Assam,

Contd.... %/"'
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2., Jurisdiction of the
Eribunal.

3+ Limitation.

4, Facts of the case

: The applicatn declares .

that the subject matter

of this application is

within the jurisdiction

of this Tribunal

: The applicafnt

further

declares that the application

is within the limitation

prescribed by Section 21 of

the CAT Act 1985,

: (i) The applicafnt is working

under Respondent No, 3 as

Easual employee and posted

at Bongaigaon.

was originally

The applicant

engaged on

1=3=97 and he has, by now,

completed seven years of

continuous service in the

department, In

the year

1997, the Betitionef completed

242 days continuous service .

in the department as Casula

Mojdur as certified by the

Respondent No, 3.

(ii) That the applicant was recommended by the

Superintending Enginmer, (HQ) for grant of temporary

status vide letter NO. 1(40)94/CE/NEZ/Ghy/152, dtd. 12/2/98

Md. . ‘Anumnouswf

A

Ht’,awu—v . | .

Contd, .4/



-

-l -

The recommendation was made to the Respondent No.,1.

It is the normal practice followed in the department
that the employees recommended for grant of temporary
staﬁus are given such status paving their way for
regular absorption in the department, But after such
recommendation, the Respondent No.1 instead of granting
the temporary status resorted to action for termination
of service Qf the Casual employees, The applicant having
come to know about the subject apprehended again approached
this Hon'ble Tribunal by filing an application under
section 59 of the Central Administrative Tribunal Act,
1985 which was registered as O.A. No, 142/98 wherein
stay order not oust the applicamit was passed by this
Hon'ble Tribunal., In this way, there were 22 applicants

including the present applicant,

(I11) That the said original application finally

disposed off by Jjudgment and brder, dated 31-8-99,

The operative portion of the Judgment and order is

quoted below:
" In view of the above, we dispose of these
applications with direction to the Respon-
dents to examine the case of each applicant,
The applicants may file representations
individually within a period of nne month
from the date of receipt of the order and
is such representations are filed individually
the Respondents shall scrutinise and examine
each case in consultation with the records and
thereafter pass a reasoned order on merits of

each case within a period of six months

M. ﬂwwue Hoor .
Contdes.
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thereafter., The interim crder passed in
any of the case shall remain in force tiil the

disposal of the representations,®

(iv) That the judgment beaing passed as above,

the Respondent No. 2 vide office Order, dak No. 1.(40)%k/
CE/ASM/GHY/3710; dtd, 19~9-2000 granted temporary status
to 15 Casual Mojdurs working in the Civil Wing of the
Telecom department. In this office order, the name of the

épplicaht was not included."

A copy of the said order, dtd, 19=~9~-2000,
is annexed herewith and marked as ANNEXURE~A

- to this application,

(v) That the applicant begs to state that he
has fulfilled the requisite condition for grant of
Temporary status as may be evident from the ceftificate
issued by the Respondent No.3 under whose administrative

control, the applicant has been working, In the order

dated 19~9~2000, it has been stated:

esses Tlemporary status is hereby conferred
upon the following casual labourers who had
worked 240 days or more in a year precééding
August,-1998 and were in engagement in
August, 1998 with. effect Ist September;1999,
under Casual Labourers (Grant of Temporary

Status) Scheme of Department of Telecommunication}

M4, . B ol ) Contd...
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1989 as amended from time to time,'!

This being the sole consideration for
grant of temporary status to the Casual Mazdoors,
the non~inclusion of the name of the petitioner is
illegal and it is arbitray as it is on record that
the applicant was oriéinally engaged cn 1=-3-1997
and he has completed 242 days of continuous service in

the capacity of Casual Mazdoor till August, 1998,

A copy of the certificate issued
alongwith the recommendation are -

annexed herewith and marked as

ANNEXURES~ B, and B, respectively.

(vi) ' That the applicant begs to state that

pursuant to the order passed by.the Respondent

No, 2 vide letter No, Estt.9/12(Pt-I)101m, dtd.
7/7/2000; the District Manager, Bongaigaon,

grahted temporary status to 78 Casual Mazdoors
wherein person appointed on 1.,5.97 was also
included., This shows that non~inclusion of the

name of the applicant in the said 1list was arbitrary
and illegal and he haviné been appointed initially
on 1=~3~97,

Contd.ee. 7/-
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A copy of the said list is annexed

Y

herewith and marked as ANNEXU-E~C o

to this application.

(vii) = That the applicant begs to state that -

he was paid wages from 1-3-97 to 20-9-98 as per DTOs
letter NO. 269-II/90-SIN-II/, dtd. 15-9-98 and the
arrear of wages was also paid from 1-3-97 to 20-9-98,
Therefore the criterion laid down in the office
order dated 19-9-2000, that for the purpose of
granting temporary status one has to work 240 days
or more in a year preceding August, 1998 and were

invengagement in August, 1998,

A copy of the arrear'pay slip is annexed
~herewith and marked as ANNEXURE-D to

this application,

(viii) ~ That the applicant begs to.State that
in view of the facts stated above and on the face

of record, the applicant is entitled to grant of

~ temporary status as Casual Mazdoor working under the

respondent No. 3 and non-inclusion of his name in the

list of persons is arbitrary and illegal.

(ix) That the applicant begs to state that
as per direction of the Hon'ble Tribunal, in the

Jjudgment and prder, dated 31~8-99, the applicant filed

Contd.. .V. . 8/'-
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representation, and the said representatipn has

not yet béen disposed of in terms of the
judgment and order passed in 0. A, No._1&2/98; The
applicant haviﬁg workded for a considerable period.
as casual Mazdoor, he is, by now entitled to be
regularised in the department, and non-conferring of

temporary status to him may result hardship to him.

REMEDIES EXHAUSTED:

S5 - The applicant who is entitled to the grant of

temporary status was left out of consideration and in

 terms of the judgment and arder, dtd, 31-8-99 in 0.A.

Nd; 142/98, the applicant filed representation before

the authgrity; which has not been considered;

MATTERS NOT PREVIOUSLY FILED OR PENDING

BEFORE THE COURT.

6o - The applicant‘filed 0.A. No.142/98
alongwith others which was diSposéd of finally on

31-8-99 and there after he has not filed any appllca&ion

' before any court,

RELIEF SOUGHT

T Under the circumstances, the applicant

prays that he should be conferred with the temporary

stat@s as recommended by the authority.

Gontd;....9/-
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INTERIM ORDERY

. - . e
-8 The applicant further prays that pending
disposad of this application, the applicant‘eaaaéggp

be ousted from the service.

LEGAL GROUND.

94 o Tha aﬁplicant states and contends

‘that he having the requisite qﬁalification for ggant

of temporary status was duiy récommerded by the
authority for grant of such status and non-consideration

of his case for the same, is arbitrary and illegal.

10, NO, OF I.P.O: ZG‘, 562922

Name' of the Post office:  Guwahati,

Office at which payable: ‘Guwahati.,

11, List of Annexures: -
| A. Office order NO. 1.(40)9%/CE-Asm/GHY/
3710, dtd. 19-9-2000.

. . -B.Recommendations dated 23~7-98,
B A

Tand 24.11.99.

C. Order NO, E.75/Pt- &CM/CAT Case/2000-
2001/20, dtd. 25th July, 2000,

D. Sadary Slip .

Contde..o.

MA: Dvmanmnt Magps



VERIFICATION

I, Shri Amanul Haque, aged about years,
casual Mazdoor working under the Assistant Engineer
(Civil), Telecom (C) Subdivision, Dhﬁbri, the applicant
abovenamed do hereby verify that the statements made
in paragraphs t z, 2 A(f W, v, 12),5,6,% 10517,
are true to my knowledge and those made in paragraphs
i, v, vi) being matters of records are true
to my information derived therefrom and the rest
are my respectful submissioh before this Hon'ble

tribunal,

AND I sign this application on this
AST th September, 2000 at Guwahati.

S I GNATURE
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GOVT OF INDIA . :

DEPARTMENT OF TELECOM OPERATIONS
R R, e o .

. (CIVIL WING) -

OI0 THE CHIEF ENGINEER(CIVIL), TELECOM CIVIL ASSAM :

ZONE, 2 FLOOR, MITRA BUILDING, ASHRAM ROAD, - -

o ULUBRARI, (3UWAI-!ATI-7810.’)7

No. 1 (46)94/CE-ASM/GHY/ D770 . Dated : 27”7 september, 2000

OFFICE ORDER
Sub Grant of Temporary Status to Casual Mazdoors working in Civil ng units in Assam,

In pursuance of the order No. 269-10/89-STN dated 7-11-89 and 269- 13/99 STN-11 dated 1-9-99
of the TCHQ New Delhi,and as per Chicf General Manager, Telecom, . Assar» Circle, Guwahati
approval contained in letter No.ESTT-9 / 12 (Civil) 7 3 Dtd. 12-09-2000, Tcmpomry Status is hereby
conferred upon the following Casual Labourcss who had worked 240 ‘days or morc in a ycar
preceding August 1998 and were in engagement in August 1998, with .effect from 1% September

1999, under Casufl ‘Labourcrs (Grant of Temporary Status) Scheme of Department of v

" Telecommunication, 1989 as amended from time to time. 'ﬂns conferment of Temporary Status shall
be subjected to the following conditions.

I. The casual labourer shall be termed as Temporaty Mazdoor. However the conferment of -

Temporary Status would not involve any change in his/her dutics and responsibilitics,

2. The engagement will be on daily rates of pay on a need basis. Hé/She may be deployed anywhere
within the State of Assam on the basis of availability of work.

3. *Such Casual Labourer, who acquires tcnu)ormy status through this order, will not be brought on
to the permanent cstablishment unless e / she is selected-through a prescribed regular sclection
process for Group-"D’ posts. The ;,r'mt of temporary status shall not confcr any right to such

casual iabourer for his / her absorption in Group D cadre.

4. Theg b“m of Temporafy Status would entitlc the Temporary Mazdoors to the following benefits :

2. Wapcs at daily rates to be caleulated with reference to the minimum of the pay scale for
a regular Gaoup—‘D official (i.c. Rs. 2550) plus DA, HRA and CCA.

b. Bencfits in respect of increments in pay scale will bc admissible for cvery onc year of
service subject to performance of duty for at least 240 days (206 days in administrative
offices obscrving 5 days’ a week) in the year.

‘ c. Leave entitlement will be on a Pro-rata basis; one day for every 10 days of work. Casual
’ leave or any other kind of leave will not bc admissible. They will also be allowed to
carry forward the leave at their credits ou their rq;uhrnc.'\(lon They will not be entitled

to the benefit of encashment of [cave on termination of services for any rcason or their -

quitting service.

d. 50% of thie service rendered under I‘emponry Status shall be counted for the purpose of
retircment benefits after their regularisation in Gr D cadre. 3

e. After rendering three years continuous service on attainment of Temporary- Status, the
Temporary Mazdoors will be treated or at par with the temp 1rary Group-‘D’ ecmployces
only for the purpose of contribution to General Provident F3nd, and would also further

be cligible for the grant of Festival Advance / Food Advancg on the same conditions as
. %

-—
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from permianent Govt,s Servants of the department.
e« - . £ Untilthey arc regularised / absorbed in the Group D cadre the Temporary Mazdoors will
be cntitled to P:oductlvny Lml«,d Bonus only at rates '\‘s applicable to Casual

Labourers.

’

are applicable to tc;nﬁ)or'\cy Group-‘D’ eimployecs, provided they furnish two surctics - -

5.+ No benefits other than' those spcmﬁcd 'TbOVL will be admissible to Tcmponry Mazdoors 1.c.
Casual Labourers with tcporary status.,”
6. -Detpite conferment -of 'l"cmporary Status, the services of any Temporary Mazdoor can be
dispensed with any time in accordance with-tho relevant provisions of tho Industrial Dispute Act
1947, Casual Labourer with Temporary Status can also quit from scrvxce by giving one months’
uotice to the competent authority.
7. 3f a Temparary Mazdoor commits any misconduct and the same is proved in an inquiry after-
"giving him reasonable opportunity, his services will be terminated 7 dispensed with.: Such - .
Temporary Mazdoor shall not be entitled to the benefit of encashment of leave on termination of

srvice.

Father’s name and Address

" "Sri Rudra Ram Das,
" Via Mukalmua, .
. Vill & P.0O. Chanda,

.Dist Nalbari (Assam)

b SRR B

: o

SN Namo of . :

: Casual )
i Labourer %,

. L Sri Dimbeswar
Das . ,
2 * Sd Kandarpa.‘

Rajboashi

Sri ' Bapdhan
" Rajbonshi

W

4.. . Sri . Akhil

Talukdar

L]
Sri Dhruba

5. Late Sri Upen Chandra Das,
Kumar Das Vill. Bhaika Bari, -
P.0. Japia, Dist. Kamrup. Assam
. 6. S - Joyram ., Sri Lakhi Prasad Chauhan, Rehabri,
Chauhan *. Guwahati — 781008.

7. Sri Bhupen Das

S8 Si
Dutta

Bhagaban

e prtrandhis
!

Late Kalu Ram Rajbonshi,

. C/O N. Rajboushi,

Vill. Luit Nagar, P.O. Noonmati,
Guwahati -~ 781020.

" "Sri Puwana Rajbonshi, .

Vill & P.0. Kathalbari,
Dist. Nalbari (Assam)

» Late Sri Gakul Talulédar,

Vill. & P.0. Ramdia (Mazarkusi),
Dist. Kamrup. Assam

Late Sri Suren Das,

Luit Nagar,

Noonmati, Guwahati ~ 781020
Late Krishna Dutla,

Vill. Baragra,-P.O. Hati Namati,

" Dist. Nalbari Assam

.

The deparument wili "have the power to make any amendments in the aforesaid conditions.

Presently working under
- the control of

SE(C), TCC Guwahati
f
SE(C), TCC Guwahati

'

i

1

‘ .

: .
SE(C), FCC Guwabhati

SE(C), TCC Guwahati
AE(C), TCSD [1I
Guwahati

AE(C), TCSD 1]
Guwahati

AE(C), TCSD [ Guwahati

EL(C) TCD Guwabhati

-

T b

B el

PO
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9. \Sri Anil Sti Puwanza Rajbonshi, -Sli(Ci
;R:\.ibonshi Vill & p.0, Kathatbaei, ]
’ Via. Baroma, Nalbari Assam,
10. Sri Biren Late Sri Gondho Ram Kataki, AL(C),
: Chandra Kataki Vill& P.0. Kurua,

Dist.Darrang Assam

Guwalv

»
L Sri Bir Bahadur . hate Sri Dal Bahadur Dorjee, ‘AE(C), TCSD
Dorjce Vill. & P.O. Kajalgaon, Bongaigaon "
Dist. Bongaigaon. Assam T
(% i '
{2, Sri Bhaben Dag . Sri Upen Das, “AE(C), TCSD 1 Guwahati
B Vill. Ganeshtola, .
*P.0. Hajo. (Assam)
13, Ms Runu Devi 6ri Lohit Chandra Sarma, EE(C); [TCD Guwahat;
' “Vill. Poyla, P.O. Bardeghali, :
‘ Dist. Nalbari, Assam t.
4. Sri Rohit Late Sri Kama Bahadur Chetri, Arélxite‘c‘t (' Telecom )
shetri Kalita Kuchi, ' quwahati
‘ P.O. . Narengi, PS. Noonmati, -
| Guwahati - 781026. . _
Is. S;‘i Mukut .« Late Sri Ramcswar R:\jbon;shi, Vill, ‘ EE(C), TCD Guwahali
- Rajbonshi Alta, P.O. Dummnichoki, Baihata -
1

1

Zxceutive Engineer(HQ)

O/0 CE(Civil), Guwalati,

Copy to:

C\'J'IAUJE'-—

N

O/0 CE(Civil), Guwahati.

The Chicf General Manager, Telecom, Ass
" refto No., £s77-Sft2 HAVIL) 3 A (2-9-200, _

GMT, Kamrup Telecom SSA, “FPM-Bougaigaon $SA- for information,

Superintending Engineer(Civil), TCC Guwabati

The Architect(TeIecom) Guwahati,

AQ, TCD Guwahati - '

The concerned Casyal M

Chariali,
Dist. Kamrup. Assam

TADREL -

azdoors through their controlling offi

Exccutive Engincer(HQ) (‘8 ?ZL \@/L

. Y
am Circle, Guwahati fo

o

r kind information with
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DEPARTHENT OF ‘TELECUAMUNICATIONS .

OF THE As

EHUEML/ .
T DAT -"4/ 24 by ir 1,,\/),9_\"‘
Tae Executive Engincer,
Telecom, Civil Division,
' Guwahatl,.

WUl Lish 6f,ﬁazuoora
Refe- Tolophonic ins
Guwahati dated 22.7. 08,
. With above reference and
*  of daily rated maz

Fad
~e

~J.e,

,--\
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Name of Casual Mazdoor &

post im which woriing

b

Date E?om woxking I
Loatalls of break up in
secvice. t111 dato 3=
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SLSTANT LiGINEE :: TLLECOM CIVIL S5UB=DIVISION,
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truction froum Sy, Accounts Gfficer, TCD,

subject kindly find the details
door engaced in this office as belows=

ANAMUL. HAQUE

cq%gt&‘ FLﬁAﬂ)f,

24 1.

‘A ¢ 70
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o DEPARTMENT OF TELECOMMUNICATIONS
. OFFICE OF THE TELECOM DISTRICY MANAGER :::: BONGAICI;AON-783_380

Prrex - @

Dl :
[__No. T80T & CMIC AT Cared 30003001730

Dated ot Bongaigaon the 250 July 2000, —]

In

"the Casual Labourers
01.09.1999,

{Grant of Temporary Status) S-heme,

| The Casual labourors are hereby allotted as shoun against their names below an,

within twenty days from the date of issue of this order.

STATUS o the Sollowbng
Jor sueh works und

]
‘ pursuance of the Chief, General Manager Telecom, Guwahati - letter no. ESTT-9/12(Pt-I)/101 dated
07.07.2000, the TDM, Bongaigaon is pleased to Rrant TEMPORARY
Swere engaged on fiull e huses after 31-U3-1985 und sull conlinutng
they were initially cngaged and not absent for last more thun 365 days continuing
1989 as amended

Caswal Labourers who
er the Bongaigaon SSA where
Srom the a'a{e of engagement under
Jrom time to time with effect from

d should join the new unit

Sh{ Name of Casual Labuurers Communtty \Date of birth | Deate ofinitial | Present Unif.|  New unit of
No. ) ' - Engagement of working || allotment
. St Basani Basire 01-01-60 | 09-0983 _ |SDE(ITVBGN SDE(TTYBGN
| 2. Md AMamud ; 21-05-68 | 01-07-89 SDE(TT)/BGN,| SDE(TT)/BGN
| 3._[Sri Kashiram Mazumetar 01-05-61__| 03-10-9 _ |SDEATYBGN] SDECTIBGN
| 4. ISr Basanta lezhared: 01-03-601 | 03-70-90 SDE(ITY/BGN]  SDECTTYVBGN
| 5. [Sri Nagen Rajborigshi 31-1267 | 05-10-90 | SDETTBGN SDE(TT)/BGN
6. (Sri Prabhat Ch. Das i . 01-03-68 | 13-10-90 SDE(IT)/BGN SDE(TT)/BGN
7. \Sri Nirmal Ch. Das 04-02-51 | 31-12-99 SDETT)/BGNY  SDETTI/BGN
8. {Sri Uma Kanta Roy 31-10-55 | 311290 SDE(TT)/BGN| SDE(TTVBGN
9._{Sri Mridul Chakraborty 01-07-61_ | 21-03-91 | SDEITI/BGN SDE(TT)/BGN
10.{Sri Ashok Kr! Das 01-10-66 | 21-03-9] SDETTV/BGN| SDE(TTI/BGN
11.{Sri Suraj Brahma ST | 29-06-66 | 06-04-97 SDETT)/BGN || SDEATI/BGN ]
12.\Sri Dadhiram Basumatary ST | 31-05-65 | 08-04-97 SDE(TTYBGN || SDECFTVBGN 1.
| 13.15ri Girish Chi Das CRE T T 02-07-68 | 01-05.9) SDE(TT)/BGN || SDET)/BGN
14.Md. Sehjahan Als ~0C | 281008 01-05-9] SDOP/BGN |+ SDOP/BGN
15.187i Dinesh Nath OC_ | 31-08-64 | 02:07.97  [SDOT/RRT ' SDOTIKK] -+
16.{Sri Rohini Barman - OC | 21-10-70 | 02-07-97 SDOT/KKJ |- SDOT/XKS
17.\Md Abdul Mannan Haque OC | 23-10-63 | 02-09-9] SDETTY/BGN | SDE(TT)/BGN
| 187 Dwipcharan Roy OC | 17-10-69_| 020991 | SDETTI/BGN 'SDE(TTV/BGN
39.18ri Sanjit Kr. Das OC | 29-04-72 | 02-09-97 SDE(IT)/BGN | "SDE(TT/BGN
20.Md. Wazed Alj OC | 180768 | 01-17-9] SDOP/BGN | SDOT/BGN
21 Md, Musa Al OC | 16:06-69 | 01-1191  |SDOPBGH SDOP/BGN ™
22.571 Biswa Ch. Devnath O __|.02-11-59 | 021297 SDOTKK | SDOTIKRT
2371 Thaneswar lrama™™"" S| 200161 | 01010 SDE(T1)/BGN | TDM ofice/BGN
24.|Sri Bhumidhar Roy MOBQ 18-01-67 | 0/-01-92  |SDOTECN SDOT/BGN
25.1Sri Tupan Dey OC | 01-01-72 | 01:07-92 |SDOP/BGN SDOP/BGN
26.\5ri Jetha Rum Balmiki SC__ | 13-09-75 | 01-07-92 SDEP/GP | SDEP/GP T
27.58ri Bhajar Das SC__| 26-11-38 | 01-09-92  |7DAsBGN TDM office/BGN .
| 28.1Sri Dwijen Singha MOBQ 28-09-64 | 01-09-92 | SDOPBGH NTDM office/sGN
| 20,157 Tapan Ck. Das SC | 15-067t | 01-11-92 | TDAUBGN TDM office/BGN |
30.Sri Shambhu Das _0C 1310767 | 01-01-93 SDOT/NBR _|SDE(CDOT)/NBR
31.Md. Tarik Ali OC__| 26-11-68 | 010193 |SDOT/NGR SDOT/NBR
L32. i Niranjan Medni OC | 31-12-68 | 01-01-93 SDOT/NBR  |SDOT/NBR
| 3317 GopalDas | OC__| 11-0272 | 010193 |SPOTABR SDE(CDOT) NBR
34.1Smt. Rina Basfore * SC 01-07-73 | 01-01-93 SDE(TT)/BGN | SDE(TT)/BGN
| 35, {Sri Khagen Nath OC | 311270 | 25-01-93 SDOTKK) | SDOTIKKS
_36. i Mohan Dekq OC__| 30-0+-72 | 01:04-93 | SDOT/NGR SDECDOTI/NSR
| 37,180 Ganesh Das | OC - | 30-11-71 | 01-07.93 SDOI/BPRD | SDOT/BPRD
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Fg\. . Name o!jCa.sual Labourers Community| Date of birth | Date of initial | Present Unit | New unit of
Noft ' Engagement | of working allorment
38.15ri Nripen Ch. Rabha oy ST | 01-01-72 | 01-09-93  |SDOT/BPRD | SDOT/BPRD
39 1Sri Birendra Sirgh OC | 050272 | 25-09-93 | TDMBGN' | TDM officesBGN
40.{5ri Kedar Roy R ocC 10-02-69 01-10-93 SDOT/KKS SDOT/KKT
| #1.]Md. Kader Ali OC | _19-02-79 | 01-10-93 | SDOT/BGN | SDOT/BGN
{2 \rl { Uumnnjuv \«.nwm . N ) ...,." /:{ .'l f_ ) 01.12:93 SDOPBGN SDOPIBUN
43,157 Debakar Majumdor 17 SCT 200908 | 010194 |SDOPBGN | SDOP/BCN
| #4.18xi Shiv Shankar Rai ocC 02-01-7¢ 1 01- -01-94 SDOT/NBR SDOT/NBR
5.1 Badrul Al OC [ 3112270 | 010194 |SDOT/NBR | SDOT/NBR
A6.K5ri Jogen Ch. Boro_ ST | 311069 .| 010294 |SDOTNER | SDOTANER
17 Whd Buharal Istam oC 20-10-14 | 01-02-94 SDOT/BGN SDOT/BGN
48.\Md. Lal Miah oC 21-03-74 01-08-94 . |SDOT/DU SDOT/DU
49.Whiss Sikha Bhattacharjee ocC 19-04-68 01-09-94 SDOT/DU SDOT/DU
’—5-0_ Sri Satrughna Paul ocC 01-02-72 01-09-94 TDM/BGN - | TDM office/BGN
51,1571 Dayaram Roy MOKC 050172 | 21-11-94 _ |SDOP/RGN | SDOTVAGN
S2M1d, Munlmr Ralman OC | 0161 01-12-94 SO SDEPGP
25 ot Day~ T | peos T ororeT [soorsGa | T0M ofice BGN
54,151 Dilip Kr. Paul OC | 04-05-77 | 14-01-95  |SDOT/KKT. | SDEP/GP
35.\8ri Dulal Ch. Kalita A ocC 08-05-71 01-03-95 SDOT/DU SDOT/DU
561571 Kamal Basfore SC 03-02-74 01-03-95 SDOT/NBR  \SDECDOT)/NBR
§7.45ri Janaklal Brahma ST 11-08-76 (1-03-95 SDOT/KKI: | SDOT/KKS
5857 Upendra Singh ocC 10-01-76 | 20-03-95 TDM/BGN * [TDA{ office/BGN
59.8vi Sujunya Prasad Rabha sr 01-01-73 2!-03-95 SDOP/BGN | SDOP/BGN
60.\5ri Bolvram Dos ocC 30-08-7i 5| 01-04-95 SDOT/BPRD | SDOT/BPRD
|41 4L Sahjahan Khan OC | _01-07-72 | 01-04-95  |SDOT/EPRD | SDOT/BFRD
62 \d Abdul Latif OC | 30-01-77 | 01-04-95 SDOT/BGN | SDOT/BGN
63.15r1 Kumar Singh ocC 12-04-73 | 01-05-95 SDOT/BPRD | SDOT/BPRD -
G4.1Sri Dhajen Boro ST | 26-07-74 | 15-05-95  |SDOP/BGN | SDOP/BGN
65.35ri Scnu Basfore SC 17-05-74 | 01-06-95 SDOT/DU SDO1/DU
66.15ri Bhulu Kr. Ghosh ocC 08-01-0y 01-08-95 SDOT/DU SDOT/DU
67.1Sri Nirod Ch. Roy oc 03-03-78 01-12-95 SDOT/DU + |SDOTDU
68-\Sri Mridul Dus - e 04-08-75 | 01-01-96 SDOP/BGN  |\TDM office/BGN
69. Y\ Ad. Mohibul Ilaque ocC 21-11-75 | 01-01-96 ~ |SDOT/DU SDOT/DU
70.W4d. Nur Islam ocC 01-10-74 01-02-96 SDOT/BPRD | SDOT/BPRD
71.Wd. Abdul Buten oc 17-03-77 01-03-96 SDOT/BGN SDO1/BGN
72.{Smt. Daibaki Devi Roy ocC 21-02-75 01-06-96 SDOT/DU SDOT/DU
73.04d. Mazidur Rahman ocC 0-12-76 01-06-96 SDOT/DU SDOT/DU”
74.\Sr1 Chandun Sarkar SC 10-02-73 20-06-96 SDOP/BGN | SDOP/BGN
75.\Ad Aohimuddin Seilh ocC 31-12-78 | 01-07-96 SDOT/BGN | SDOT/BGN
76 \fiss Babiya Dey OC | 12-08-7/-F175:07-96  |SDOTKKT | SDOTKKT. -
77.35ri Biswajit Das oC 24-10-78 1 01-11-96 - |SDOP/BGN  |TDAS office/BGN ]
| 78.]5ri Aramta Nath OC | 310771 | 010597 |SDOT/BPRD |SDOT/BPRD |
[
(U. C. Deori)
Divisional Engineer (P & A)
O/o Telecom District Manager
" Bongaigaon-783380
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N . ANNEXURE - e\ | - | - Page "_'_‘_, |

« ‘ ; ) :
S VERIFICATICN OF RECOADS OF CASUAL LABOUR IN ASSAM TEL=ccM CIRCLE,GUWAHATI . I
R - REF :- HON'BLE CAT,GUWAHATI BENCH DECISION DATED ~ 31 -8- 1999, o - ' PHOTOG2APH To
| e o - : : Lo . BE SIGNED BY
—— ————— — THE CASUAL -
4 . ' MAZDOCR IN PRE
i , _ . + SENCE OF THE
1. Name of applicant Casual Mazdoor : _M4, Aiewrmwd Hequa. . : o ATIEE.. W
. t. e
2. O/A No. if the labourer has gone to court : o4 1Y2/5¢ ' b S A .
3. Father's name & address . M&.Aﬁm“xﬁf“‘ MNA, Vit - forhmolle, ~ Po. iy, 4% - Raverang, Ryze ovom, )
4, Dt. of birth Si-Ot- g | '
- Z_ Merb . RPN
O+ Age as on 01-8-1998 : go.ye~t - Z- Monli - o 2 #
D:,'vzlz')c\% '@-;‘/ A Tcosp D hwb R

Dt. of initial engagement : Noach 9% Mode of Selection

(TRrougn Employment XGE 5T any other s thod)

Nature of duty performed : s L Reow.
entinad  fMerydocr CQy:('a 'b’c\/\t&)

. Specimen signature of ‘the mazdoor 2 fiat . ﬂd"—a*"""‘“’j : wees g

10. Engagement particulars from thé date of initial engagement ; (As per attached sheet) ti11 01-8-1998

Present status of the mazdoor :
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11. Recommendation of the Com'mittee'whether Casual labourer should be granted
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